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"Functionality to send "Notice to Return Defaulter(GSTR3A) U/S 46" is 
active on BOWEB portal & as per GSTN Notice is sent to Taxpayer 
automatically via System after 6 days of due date of filing the GSTR3B return. 

Now tax official can see List of taxpayers who are return defaulters to 
whom notices are already sent In BOWEB portal via Statutory Functions> 
Quick Links>Notice to Return Defaulters (GSTR-3A). 

Also tax official can see list of Non-Filers who have not filed return after 15 
days notice is sent to taxpayer via Statutory Functions>Quick Links>View Non 
Filers. 

Also tax official can start proceeding of "Assessment of Non-Filers" 
via Statutory Functions>Quick Links>View Non Filers." 
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